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(b) the w tib e tM  cases of dpcoities and 
cheating* separately and the «$K>unt involved 
in each case;

(c) the number of persons arrested and 
the amount* recovered from 1 them and that 
.remained unrecovered; and

(d) the specific measures "adopted by 
Government to theck such incidents in ftiture 
to d  create a sense o f  safety in the minds of 
depositors?'

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) it is 
not correct to say that there are daily incidents 
Afdacoity* loot and cheating jn the national* 
ificd hanks.

(b) and (c) . The required information 
is being collected and will be laid on the Table 
of the House.

(d) All matters relating to proper fun
ctioning of the nationalised banks and the 
security arrangements in the branches off the 
banks are uhder continuous review and re
quisite steps, wherever necessary, are also 
taken by the banks.

Ammmeat of Income and Wealth of Rasktriya 
Swayam Sewak Saagh for Income and 

Welth Tax

3213. SHRI SAT M L  K P A U R : Will 
(he Minister of FINANCE be pleased to state:

(a) whether the income of the Rashtriya 
Swayam Sewak Sangh has been assessed for 
taxation purpose;

(b) whether an assessment of the property 
oi the said Organisation has been made for 
levying wealth tax; and

(c) if so, with what m u lt?

THB  MINISTER OF STAtE IN  THE 
MINISTRY OF FINANCE (SHRI K . R. 
GANESH): (a? to  (c). The Rashtriya 
Swayam Sewak Sangh has not so far been 
assessed to Income Tax o t *Walth Tax. While 
its liability for these taxes was under exami- 
a a tim tttf ta d  S«o«h 6tefl a  * f it  in the High 
p°»« and oWaiood to  iojuotioa. Step. n c  
•*“>* Utom tohaw theinjniiction vacated and 
'tamfttt-iNMNnieMt oodertfce tocome Tax 
* *  Wealth t « i  AoU w*H be completed in 
*<*oMW» w M b'tta Unit

U l n .

PAPERS LAID ON THE TABLE

NsmncAraw under Jayanti Sstnw ft. 
Company (Taxing over of 

Management) Act, 1966
*

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, AND SHIPPING AND TRANS- 
PORT (SHIU RAJ BAHADUR); I beg 
to lay on the Table —

(1) A copy of Notification No. S ,0 . 
2280 (Hindi and English versions) published 
in Gazette of India dated the 8th June, 1971 
undersub-section (6) of section 3 of the Jayanti 
Slipping Company (Taking Over of Manage
ment) Act, 1966 regarding management of the 
Jayanti Shipping Company Limited. 
{Placed in Library. Sec. No LT-526pl]

(2) A copy of Notification No. $jO. 635 
(Hindi and English versions) published in 
Mysore Gazelle dated the 15th April, 1971, 
under sub-section (2) o f section 16 of the 
Mysore Motor Vehicles Taxation Act, ,1937 
read with clause (c) (iv) of the Proclamation 
dated the 27th March, 1971, issued by the 
President in relation to the State of Mysore* 
[Placed in Library. See No. L T -$ 2 ljll\.

ANCifcNi Monuments & Archaeolo
gical Suss & Klmains (Amendment) 

Rules, 1971

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION *  SOCIAL 
WELFARE AND IN THE DEPARTMENT 
OF CULTURE (SHRI D. P. YADAVA): 
On behalf o f Shri Siddaratha Shankar Ray, 
I beg to lay on the Table—

A copy of the Ancient Monuments and 
Archaeological Sites and Remains (Amend
ment) Rules, 1971 (Hindi and English 
versions )pubtished in Notification No. 
$ ,0 .935  in Gazette o f  India dated the 27th 
February, 1971, under sub-section (4) o f 
section 38 o f the Ancient Monuments 
and1 Archaeological Sites and Remains Act, 
19J58 f f W tf  in Library. See No. £1*528/711


